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NOTIFICATION

in exercise of the powers conferred by the proviso to Article 309 of the Constitution, the Governor of
Sikkim, in consultation with the High Court of Sikim, hereby makes the following rules regulating the method of
recruitment and conditions of service ot persons appointed to the Sikkim Subordinate Courts' Service, namely :-
Short title and 1. (1) These rules may be called the Sikkim Subordinate Courts' Service
commencement: (Mathod of Recruitment and Conditions of Service) Rules, 2001.
(2) They shall come into force at once. :

Definition: 5. In these rules, unless there is anything repugnant in the subject or context:-
© (a) “appointment” means appointment to any cadre post; _

(b) “cadre post’ means any post whether permanent or temporary in the
Establishment of aity of the Subordinate Courts;

(c) “Government” means Government of Sikkim; ' <

(¢) "Hizh Court” means High Court of Sikkim;

(e) “Priscribed” means prescribed by these rules;

(f) “Seiection Commiitee” means Selection Committee as may be constituted
by ire High Ceurt consisting of Registrar General/Regisirarof the High Court
of £+ikkim, the District and Sessions Judge (East and North) and such other
serson/officer as may be included by the High Court; :

{g) “Subordinale Couri® means the Court and Office *of the District and
Sessions Judge, Chief Judicial Magistrate and Civil Jucge-cum-Judicial
Me gistrata;

(h) “ Sziection test” mazns competitive examination in the subjects indicated in

Azpendix-E for tis purpose of seleciion from time to time;

Fetabilshment 3. (1) Tha Sikkiin Subeicinate Courts' Service stiall consist of one common cadre
Strength: and shail Include ! the posis in the Subordinate Courts as are existing now
' and shall also inciude the posis as rzay be created from time to time in the
Supordinate Couiis. b . -
(2) The posts of stenagraphers for all subordinate ¢ wrts shall constitute one
common cadre consisiing of different grades.

Candif‘fc:ns af 4. (1)Apersonshallbe eligible for appointrnent on establishrent of a Subordinate
Efigibility and Court, who:- .
Appointinent (a) is @ citizen of india:

(b) is medically fit;
{c) is of gooc character: r
(d) possesses the presciibed educational qualifiction.



Mode of Appointment:

Probaﬂan and
confirmation:

Disqualification:

Reservation:

Selection Procedure:

Format of application:

10.

(2) The lowerand upper age limit shall be as prescribed by the State Governmeﬁt
in respect of equivalent posts:
Provided that upper age limit shall not apply to a person already on the
establishment of the Subordinate Courts.

(1) Except for appointment on adhoc basis, the mode of and qualifications for
appointment to the posts shall be as stated in the Appendixes to these rules.

(2) Appomtment tc} a post specified in the Appendixes may be substantive oron

probation or or1 officiating, temporary or adhoc basis.

(1) Al appo:ntments by direct recruitment to the permanent posts shall be made
on probation for a period of two years from the date of appointment;
Provided that if during the period of, probation, a candidates's work or
conductis found unsatlsfactory. the District Judge may eitherdischarge him
from servica or extend his period of probation for such further period as he
may think fit.

(2) No person shall be confirmed In the permanent post unless he or she has
satisfactorily completed the probation period as aforesaid.

No person:- i,
(a) whohas entereyj into orcontracted a marriage with a person havinga spouse
llvlng, or 5 ko

(b) who, having a spouss living has entered into or contracted marriage with any

person, shall ba eligible for appomtment to the service:

Provided that the High Court- may, if satisfied that such marriage is
permissible under the personallaw of custom applicable to such person and
the other party to the marriage, exempt any person from ths operation of this
rule,

The order/notification rssuad by the Stata Government from time to time with
regard to reservation, relaxation of age; or any other concession in respect of
Scheduled Tribe, Scheduled Caste, Other Backward Classes or any other
special category c)f person shall apply subject to such variations as the High

Court may specify.

(1) Selection procedure to @ post other than a group ‘D’ post shall consist of
Written test.followed by wlva -voce/interview in accordance with Appendix -E.

(2) Forthe purpose of rucruitment to any post, the selection committee shall on
the basis of par'nrmance of candidates in the written examination/test and
interview or whure nio wirtten test is held, in interview only, prepare panel of
names of candidates in order of merit and forward the same with its
recommendation ic the Registrar General/ Registrar of the High Court for
the purpose of appointment and the Registrar Genral/Registrar on receipt
of the same sha.l place the matter before the High Court for approval and
upon clch approval the Heglslrar General/Registrar of the High Céurt shall
communicate tsa _dpprovai to the concerned District and Sesisons Judge
who on receipt of the sam'e shall issue necessary ofﬁce order of appointment.

For the purpose of filling up any of the posts, the vacancy shall be advertised in
the two news papers, one Iocal and the other having national circulation and shall
also be displayed on the notgca board inviting applications from candidates-
containing the following particulars.

) Name

i) Father's name

iiiy Present addres:

iv) Nationality

v) Qualification (Educational)

vi) Experience, if any.




Transfer and posting: ~ 11.

Methed of promotion: a2,

Age: 13.

Appointment on 14,
compasionate ground:

Past Service: B -8

L

Disciplinary Authority; =~ 16.

. such employes. The appeliate authority shall be the Chief Justice or such other -

Resquary‘ matiters. 17.

Interpretation: ; 18.

(1) The High Court may issue, direction from time to time to effect transfer
of employees and their posting to any of the Subordinate Courts in such
manner as it may consider expendient and the Registrar General/ Registrar
orany other officer of the High Court shall communicate such direction to the
concerned District and Sessions Judge forthe purpose of effecting the
transfer.

(2) Notwitnstanding anytning contained in ény other rule, the High Court may,
in public interest, issue direction for sendjng an employee of a Subordinate
Court to the High court on deputation-for such period as it may consider
expediert and for such deputation, the consent of the concerned employee
shall not be required. Corresponding, an employee of the High Court may
be sent to a Subordinate ‘Court on deputation in public interest for such
period as may be considered expendient and for such deputation, the
consent of the concerned employee shall not be required.

(3) For the purpose of semority'and promotion, an employee/ staff of the

Subordinate Courts willbe considered only inthe establishment of Subordiate
Courts and where such employee is deputed to the High Count, his seniority

etc. will be reckoned in relation to the staff of the Subordinate Court

establishment.

(1) Where a post is required to be"filled up by way of promotion, it shall be made
-on the basis of r.erit-cum-seniority from amongst eligible candidates

(2) There shall be maintained a common Gradation list and Semonty list of staff
of the Sl.'bordlnate t"‘ourts :

(3) Where an emplovee on being promoted to a post fails to join the post within
the time speciiied without sufficient reason or expresses unwillingness to
join the post such empioyee shall be liable to disciplinary action and shall
also be ineligible for any promotion in future.

The age limit as pres »ribed by the btate Govenment for the equwalent post shall _

be applicable. ¥
Where an employee working in the estalblshment of the Subordinate Court dles

in harnass at least two years prior to his normal date of retirement, leaving his -
- family in immediate need of assistance and there is no other earning member in

the family or even where there is no other earning member in the family, in
deserving cases, a son/daughter/near relative of the decesed ¢an be considered
for compassionate appointment. Such appointrent can be made only to class
Il and IV posts provided the applicant is eligible and su:table for the post in all
respects under the provisions of the relevant rules. .

Where an employeé has been absorbed in any post', the service rendered by

—

him/her priorto his/ her joining the postin the new establishment shallbe counted .

as per the norms/rules prevailing in the State Government.

The concerned Dictrict and Sessicns Judge within whose jurisdiction an

employee is working in a Court shall be the disciplinary authority in respect of

judge as may be nominated in this regard by the Chief Justice of the High Court.

In respect of all such matiers regarding the conditions of service for which
no provision or insufficient provision has been made in these rules, the
administrative instructions Issued by the High Court fromtime to time shall apply.

s .
If any quesiion arises as to the interpretation of these rules, the same shall be
decided by tr.e Chief Ju stice of the High Court or'such other judge.of the High
“Court as may be norinated by the Chief Justice.
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APPENUIX « E

(Rule - 9) _
1. The-examination for recruitment to a post otherthan group ‘D' post shall consist of the following subjects:~
Sl.No. SUBJECT MARKS
| * ENGLISH : 100
. ARTHMATIC ( FOR THE POST OF
ACOUNTANT AND JUNIOR ACCOUNTANT CTC.) 100

Il GENERAL KNOWLEDGE . 100

v SHORTHAND (FOR THE POST OF STENOGRAPHER) 100

Vv COMPUTER 100

VI TYPING ' 100

VIl VIVA VOCE _ 100

2. The syllabus for ech subject shall be as follows:

SL SUBJECT SYLLABUS

NO. ' ;

A. ENGLISH Essay writing, letter writing, Idioms & Phrases, Commpon Errors, Preposition,
Synonyms, Antonyn s; One Word Substitution etc. o

B. ARITHMATIC H.C.F., L.C.M., Simple and Compound Interest, Percentage, Profit and Loss,

. Adverage, Algebra . a
C. GENERAL Knowledge of the curent affairs, objective questions
KNOWLEDGE *

D. SHORTHAND Shorthand Speed test: the speed test shall be 60 w.p.m. for Grade 1l|
Stenorgrapher and 80 w.p.m. for Grade |l Stenorgrapher and 100 w.p.m. for
Grade | Stenographer.

E. TYPING Typing speed shall be 35 w.p.m.

F .COMPUTER Test in Computer applicationfoperation

G. VIVA VOCE The object of the Viva Voce test is to assess suitability of the candidate for the
post with particular reference fo the candidate’s alertness, general outlook,
potential qualities et . - ,

3. The District Judge shall determiria the number of vacancies to be filled up and on the resuilt of

competitive examination, shall make appoiltment. The vacarncies shall be advertised in two newspa-
pers, on local and other having national circulation.

4, Candidates desirous of sitting forthe examination, shall submit applications tothe District Judgs, stating
his/her name, address, educational qualifications, date of birth, whether SC/ST/QOBC. All applications
shall be accompanied with a non-refundable bank draft of Rs. 50/- under the head-

0025, other administrative service - A-
Administration of Justica- Service

Fee- Recruitment er:amination

by the District Judge.

. R.S. BANSET,
SECRETARY TG THE GOVERNMENT QF SIKKKIM,

'DEPARTMENT OF PERSONNEL, ADMINISTRATIVE REFORMS & TRAINING.



